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(e) if so, the details of misplacing or the air-crash of 
AN-32 aeroplane?

THE MINISTER OF STATE IN THE MINISTRY OF 
DEFENCE (SHRI N.V.N. SOMU): (a) to (e) The AN-32 flight 
No.K-2729 originated from Kiev and landed at Dubai. The 
aircraft took off from Dubai for Jamnagar on 25th March, 
1986. The details of the crew of aircraft are as under

(1) Wg Cdr UM Bheemaiah (9011) F(P)

(2) Wg Cdr EA Fernandez (9751) F (P)

(3) Wg Cdr AL Narula (7852) AE(M)

(4) Fit Lt BP Sharma (16093) F (N)

(5) JWO KS Yadav (28864) Fit Sig

(6) CpI RS Mishra (650555) Elect Fit

(7) CpI KV Singh (636024) Rdo Fit

The aircraft could not be traced as it did not land at 
Jamnagar The reasons for the loss of aircraft could not be 
established. The aircraft and crew were declared missing.

Sea Erosion in Kerala

1431. SHRI N.K. PREMCHANDRAN : Will the Minis
ter of WATER RESOURCES be pleased to state :

(a) whether the Union Government are aware of the 
fact that the coast of Kerala is subjected to severe sea 
erosion during monsoon seasons every year;

(b) whether a project for construction and maintenance 
of seawalls in Kerala has been pending with the Union 
Government for sanction, if so, when the same is likely to 
be cleared;

(c) whether any proposal has been received from Kerala 
regarding anti sea erosion;

(d) if so, the details thereof and the reaction of the 
Government thereto; and

(e) the other steps proposed to be taken by the Gov
ernment to protect the sea shore of Kerala?

THE MINISTER OF WATER RESOURCES (SHRI 
JANESHWAR MISHRA): (a) Yes, Sir.

(b) to (e) Investigations, design, construction and main
tenance of coastal erosion protection works is the respon
sibility of the State Government. Central Loan Assistance 
provided to Government of Kerala upto March 92 was of 
the order of Rs. 52 crore, towards implementation of anti 
sea erosion works. This assistance given since Fourth Five 
Year Plan, was discontinued beyond 91-92 as a process of 
decentralization as per decision taken by the National 
Development Council. Such assistance has enabled 
Government of Kerala to provide protection in the length of 
324.61 Km of coastline, besides repairs in a length of about 
50 Km.

During the year 1995-96, State Government had re
quested for an additional Central assistance of Rs. 5.98

crore out of which the Planning Commision had sanctioned 
Rs. 3 crore. During the year 1996-97, the state Govern
ment again requested for an additional Central assistance 
of Rs. 22.55 crore for anti sea erosion works, river protec
tion and desitting works. But the State Government was 
requested to meet this requirement from Non Plan funds of 
the state, being essentially for maintenance purposes. 
Government of Kerala have also submitted proposals in 
1996 costing Rs. 346.5 crore for inclusion in the National 
Coastal Protection Project under preparation in the Central 
Water Commission.

Ship Building Yards

1432. SHRI UTTAMSINGH PAWAR : Will the Minister 
of SURFACE TRANSPORT be pleased to state:

(a) whether the Government are aware that in the 
absense of any concrete policy on supporting the belea
guered ship building industry many of its yards are facing 
imminent closure;

(b) whether the Government have received any demand 
from that industry in this regard; and

(c) if so, the details therof and the action taken thereon?

THE MINISTER OF SURFACE TRANSPORT (SHRI 
T.G. VENKATRAMAN): (a) Many countries the world over 
have been supporting the Shipbuilding industry with incen
tives such as subsidy, tax concessions, etc. In order to have 
level playing field, Indian shipbuilding industry requires sup
port especially for construction of ocean-going ships.

(b) and (c) The shipbuilding industry has requested for 
extension of subsidy scheme which lapsed in September, 
1995 and also to include subsidy for export orders. Their 
request has been processed and inter-Ministerial consulta
tions are underway.

Haj Pilgrimage

1433. SHRI SULTAN SALAHUDDIN OWAISI: Will the 
Minister of EXTERNAL AFFAIRS be pleased to state:

(a) whether Saudi Arabia has agreed to increase the 
Haj quota;

(b) if so, the details thereof;

(c) whether the Government have taken up the matter 
with Saudi Arabia with a view to provide excellent facilities 
to Haj pilgrims; and

(d) if so, the details thereof and steps taken by the 
Government in this regard?

THE MINISTER OF EXTERNAL AFFAIRS (SHRI I.K. 
GUJRAL) : (a) and (b) Under the present arrangements, 
worked out in consultation with the Saudi Government, about 
100,000 pilgrims from India can perform Haj every year.


